
CENTRAL ADMINISTRATIVE TRIBUNAL 
ALLAHABAD BENCH 

ALLAHABAD  

Own Court 

Original Application  at, 684 of 1996 

Allahabad this the  O tt 	of Deembr. , 2000 

Hon'ble Mr,S.K.I. NA iii(  Member (J)  

Bhondu Sie Garib Des, R/e Village Naudhiya, Post 

Office Bharwari, District Allahabad. 

Applicant 

By Advocates Shri V.B.L. Srivastava 
Shri Ramii Srivastava  

IIIIMINVOI.,11■•■•••••■•••••••••■••••■■ 

Versus 

1. The Divisional Railway Manager, Northern 

Railway, Allahabad, 

2. The Senior Divisional Accounts Officer 

(Sr,D.A.0.), Northern Railway, Allahabad. 

3, 	The kUblic Works Inspector(P.W.I.),Bharwari, 

Northern Railway, Allahabad. 

4. 	The Manager, State Bank of India, Bharwari, 

District Allahabai. 
ElamaisnIa 

-J 9- Advocate Shri Prashant Mathur 

0 R D E R ( Oral ) 

By Hon'ble Mr.S,EtIt Eagyi421mtztr (J) 

The applicant has filed this 0,A,, 

seeking relief to the 

re-calculated in view 

of his retirement and 

pension payment order 

effect that his pension be 

of his basic pay at the tim 

also to make payment threug 

issued in his name after 

„,pg•2/- 



2 	sz 

reconcilation of discrepancy in Savings Bank 

Account No.8194 aril 8313, To get the matter 

redressed by the departmental authorities, the 

applicant moved a representation mentioning the 

late in the O.A. to be •n 19.1.1996 but, the same 

is still pending with the respondents, 

2. Aeeping in view the facts and circum-

stances of the case and the arguments placed from 

either side, this matter could have been/should 

have been sorted out by the authorities in the 

department and there should net have been an 

occasion for the applicant to rush for a iirectio 

from the Court and, therefore, the 0.A. is decide 

with the direction as under: 

"Incase the applicant moves a fresh re-

presentation within 4 weeR5 from the date, 

mentioning therein all tte relevant facts 

and enclosing therewith the copy of documen 

which are to be rectified, the respondents 

shall decide the matter within 2 months the e-

after by passing detailed, reasoned and 

speaking order thereon. 

3. There will be no order as to costs. 

Member (J) 


